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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL SENCH
NEW DELHT

0.A, No, 2410/91

New Delhi, d@ted the 8th M@cember, 1995

HON'BLE MR, S.R. ADIGE, MEMBER (A)

HON'BLE DR. A, VEDAVALLI, MEMBER (J)

shri Charan 3ingh

(since dece®sed),

S/o shri Brande@wan Singh,

EX"KhalaSi, .

ihdear Inspector of (prks,

Northem Railway,

Aligarh, eessecsensee APTLICANT

(3y Adwcate: Shri B.S. Maines)

VERSUS

1. Union of India through
the Geheral Manager,
Northem Railway,
Barod@ Housa,

New Delhi.

2. The Divl. Railwdy Managar,
Northem Railway,
Allahahad,

v

3. The Inspector of prks,
Northem RBilway,
Aligal‘h- eeevsevencoces RESPONDENTS

(By Adwcate: Shri Rajesh

proxy counsel for Shri
Romesh Gautam)

0RDER (ORAL)

BY HON'BLE MR, 5.3, ADIGE, MEM3ER (A)

Rpplicdnt's counsel Shri Maines states that
the applicant has unfortunate expired 8nd therefore
he is not pressing this 0.A. &coo rdingly this
0.A, is dismisSed*as not pressad.
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(DR, A, VEDAVALLI) (5.R. ADIGK)
Member (J) Membar (A)
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